
State Vs. Julfikar @ Jullu
FIR No. 82/2020
PS GTB Enclave

U/s 380/454/511 IPC
17.09.2020

An application for bail is filed on behalf of applicant / accused Julfikar @ Jullu

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Ms. Payal Gupta, LAC for applicant / accused. (On WebEx)

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the bail application. Copy already supplied.

Heard. Record perused. 

As per reply of IO, accused was granted regular bail vide order dated

11.08.2020.  Accordingly,  present  application  is  not  maintainable  and the  same is

hereby disposed of as not maintainable. 

Copy of the this order and order dated 11.08.2020 be sent to DLSA,

Shahdara, KKD, Delhi. 

Copy of order be uploaded and sent to all  as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020



State Vs. Khalil
FIR No. 265/2020
PS GTB Enclave
U/s 380/411 IPC

17.09.2020

An application for bail is filed on behalf of applicant / accused Khalil

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Wahid Ali Khan, Ld. Counsel for applicant. (On WebEx)

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the bail application. Copy already supplied.

Heard. Record perused. 

Considering the overall  facts and circumstances of the case and the

gravity and nature of the offences and the manner of commission of the offence and

that  accused  is  habitual  offender  involved  in  several  other  cases,  therefore,  no

ground for grant of bail is made out. Accordingly, the application for grant of bail of

accused Khalil is dismissed.

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D

& S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020



State Vs. Virender Sehbag
FIR No. 248/2020
PS GTB Enclave

U/s 25/54/59 of Arms Act
17.09.2020

File  is  taken up today on an application  for  bail  is  filed  on behalf  of  applicant  /
accused Virender Sehbag

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. D.K. Dwivedi, Ld. Counsel for applicant. (On WebEx)

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the bail application. Copy already supplied.

Heard. Record perused. 

Considering that it is reported by the IO that the applicant Virender Sehbag

is  not  an  accused in  the present  FIR No.  248/2020 PS GTB Enclave,  therefore,

present application is not maintainable. Application is accordingly dismissed as not

maintainable. 

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D

& S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020



FIR No. 134/2019
PS GTB Enclave
U/s 356/379 IPC

State Vs. Unknown

17.09.2020

An application for release of mobile phone OPPO is filed on behalf of applicant

Vinita

Present:- Mr. Ranjeet Singh, Ld. APP for State.(On WebEx)
Mr. Mohit Yadav, Ld. Counsel for applicant. (On WebEx)

Court  proceedings  have  been  conducted  through  video

conferencing,  CISCO Webex interface.

IO has already filed reply to the application. Copy supplied.

Submission heard and report perused. As per report of IO, he has

no objection if the mobile phone is released on superdari.

In these circumstances, the aforesaid mobile phone be released to

the registered owner subject to the following conditions:

1. Mobile phone in question be released to its registered owner only

subject to furnishing of bond in the sum of Rs. 10,000/- to the satisfaction of

concerned SHO/IO;

2. That the applicant shall not sell of or otherwise dispose of the said

mobile number without the prior permission of the court and shall produce the

said mobile phone as and when directed by the court;

3. IO shall  prepare punchnama also meeting the colour, appearance,

number, registered owner and other necessary details of the mobile phone;

4. IO shall take the coloured photographs of the said mobile phone from

different sides and also of the IMEI and SIM number of the said phone;

5. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused and the owner;

Contd../-



-2-

6. The IO shall get the videography of the said mobile phone done in

such a manner that the colour, appearance, IMEI number and SIM number of

the phone is clearly visible;

7. IO shall get the said mobile phone value from a proper valuer and

shall take a valuation report in this regard from the valuer;

8. The expenses for photography, videography and the valuation shall

be done at the expenses of the rightful owner;

9. IO shall keep on record the copy of the bill / invoice with respect to

the purchase of the said mobile phone and shall also keep the document of

ownership of the mobile phone.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020

Certificate:

The proceedings were conducted through Video Conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings. 

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020



E-FIR No. 000323/2020
PS GTB Enclave

U/s 379 IPC
State Vs. Unknown

17.09.2020

An application for release of mobile phone Redmi Y1 Lite is filed on behalf of

applicant Naresh Kumar

Present:- Mr. Ranjeet Singh, Ld. APP for State.(On WebEx)
Mr. Tarun Khanna, Ld. Counsel for applicant. (On WebEx)

Court  proceedings  have  been  conducted  through  video

conferencing,  CISCO Webex interface.

IO has already filed reply to the application. Copy supplied.

Submission heard and report perused. As per report of IO, he has

no objection if the mobile phone is released on superdari.

In these circumstances, the aforesaid mobile phone be released to

the registered owner subject to the following conditions:

1. Mobile phone in question be released to its registered owner only

subject to furnishing of bond in the sum of Rs. 8,000/- to the satisfaction of

concerned SHO/IO;

2. That the applicant shall not sell of or otherwise dispose of the said

mobile number without the prior permission of the court and shall produce the

said mobile phone as and when directed by the court;

3. IO shall  prepare punchnama also meeting the colour, appearance,

number, registered owner and other necessary details of the mobile phone;

4. IO shall take the coloured photographs of the said mobile phone from

different sides and also of the IMEI and SIM number of the said phone;

5. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused and the owner;

Contd../-



-2-

6. The IO shall get the videography of the said mobile phone done in

such a manner that the colour, appearance, IMEI number and SIM number of

the phone is clearly visible;

7. IO shall get the said mobile phone value from a proper valuer and

shall take a valuation report in this regard from the valuer;

8. The expenses for photography, videography and the valuation shall

be done at the expenses of the rightful owner;

9. IO shall keep on record the copy of the bill / invoice with respect to

the purchase of the said mobile phone and shall also keep the document of

ownership of the mobile phone.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020

Certificate:

The proceedings were conducted through Video Conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings. 

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020



FIR No. 265/2020
PS GTB Enclave
U/s 380/411 IPC

State Vs. Unknown

17.09.2020

An application for release of mobile phone Redmi Note 7S is filed on behalf of

applicant  

Present:- Mr. Ranjeet Singh, Ld. APP for State.(On WebEx)
Mr. Rajeev Partap Singh, Ld. Counsel for applicant. (On WebEx)

Court  proceedings  have  been  conducted  through  video

conferencing,  CISCO Webex interface.

IO has already filed reply to the application. Copy supplied.

Submission heard and report perused. As per report of IO, he has

no objection if the mobile phone is released on superdari.

In these circumstances, the aforesaid mobile phone be released to

the owner subject to the following conditions:

1. Mobile phone in question be released to its owner only subject to

furnishing of bond in the sum of Rs. 15,000/- to the satisfaction of concerned

SHO/IO;

2. That the applicant shall not sell of or otherwise dispose of the said

mobile number without the prior permission of the court and shall produce the

said mobile phone as and when directed by the court;

3. IO shall  prepare punchnama also meeting the colour, appearance,

number, registered owner and other necessary details of the mobile phone;

4. IO shall take the coloured photographs of the said mobile phone from

different sides and also of the IMEI and SIM number of the said phone;

5. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused and the owner;

Contd../-



-2-

6. The IO shall get the videography of the said mobile phone done in

such a manner that the colour, appearance, IMEI number and SIM number of

the phone is clearly visible;

7. IO shall get the said mobile phone value from a proper valuer and

shall take a valuation report in this regard from the valuer;

8. The expenses for photography, videography and the valuation shall

be done at the expenses of the rightful owner;

9. IO shall keep on record the copy of the bill / invoice with respect to

the purchase of the said mobile phone and shall also keep the document of

ownership of the mobile phone.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020

Certificate:

The proceedings were conducted through Video Conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings. 

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020



FIR No. 285/2020
PS GTB Enclave

U/s 392/411/34 IPC
State Vs. Not Known

17.09.2020

An application for release of mobile phone Realme Black Colour is filed on

behalf of applicant Ramakant

Present:- Mr. Ranjeet Singh, Ld. APP for State.(On WebEx)
Mr. Rajeev Partap Singh, proxy Counsel for Mr. M. M. Ansari, 
Advocate for applicant. (On WebEx)

Court  proceedings  have  been  conducted  through  video

conferencing,  CISCO Webex interface.

IO has already filed reply to the application. Copy supplied.

Submission heard and report perused. As per report of IO, he has

no objection if the mobile phone is released on superdari.

In these circumstances, the aforesaid mobile phone be released to

the owner subject to the following conditions:

1. Mobile phone in question be released to its owner only subject to

furnishing of bond in the sum of Rs. 10,000/- to the satisfaction of concerned

SHO/IO;

2. That the applicant shall not sell of or otherwise dispose of the said

mobile number without the prior permission of the court and shall produce the

said mobile phone as and when directed by the court;

3. IO shall  prepare punchnama also meeting the colour, appearance,

number, registered owner and other necessary details of the mobile phone;

4. IO shall take the coloured photographs of the said mobile phone from

different sides and also of the IMEI and SIM number of the said phone;

5. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused and the owner;

Contd../-



-2-

6. The IO shall get the videography of the said mobile phone done in

such a manner that the colour, appearance, IMEI number and SIM number of

the phone is clearly visible;

7. IO shall get the said mobile phone value from a proper valuer and

shall take a valuation report in this regard from the valuer;

8. The expenses for photography, videography and the valuation shall

be done at the expenses of the rightful owner;

9. IO shall keep on record the copy of the bill / invoice with respect to

the purchase of the said mobile phone and shall also keep the document of

ownership of the mobile phone.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020

Certificate:

The proceedings were conducted through Video Conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings. 

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020



Asha Ram Vs. State 
FIR No. 240/2020
PS GTB Enclave

U/s 420/468/34 IPC
17.09.2020

An application for release of vehicle No. DL-5SBT 7952 is filed on behalf of
applicant 

Present:- Mr. Ritender Singh, Ld. APP for State. (On Webex).
Mr. Adarsh Kumar, counsel for applicant. (On Webex).

Court  proceedings  have  been  conducted  through  video

conferencing, CISCO Webex interface.

IO has already filed reply to the application. Copy supplied.

Submission heard and report perused. As per report of IO, he has

no objection if the vehicle is released on superdari.

In  these  circumstances,  the  aforesaid  vehicle  bearing  no.

DL-5SBT-7952 be released to the registered owner subject to the following

conditions:

1. Vehicle  bearing  no.  DL-5SBT-7952 in  question  be  released to  its

registered owner only subject to furnishing of bond in the sum of Rs.40,000/- to

the satisfaction of concerned SHO/IO;

2. That  the  registered  owner  will  not  sell  the  same  without  prior

permission of the court and shall produce the same as and when required in

court;

3. IO shall  prepare punchnama also meeting the colour, appearance,

Engine number, Chasis registered owner and other necessary details of the

vehicle;

4. IO  shall  take  the  coloured  photographs  of  the  said  vehicle  from

different  angles  and  also  of  the  engine  number  the  chasis  number  of  the

vehicle;

Contd../-



-2-

5. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused and the owner;

6. The IO shall get the videography of the said vehicle done in such a

manner  that  the  colour,  appearance,  Engine  number  and  chasis  number,

dimensions of the vehicle are clearly visible;

7. IO shall get the said vehicle value from a proper valuer and shall take

a valuation report in this regard from the valuer.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020



State Vs. Unknown
FIR No. 001826/2020

PS GTB Enclave
U/s 379 IPC

17.09.2020

An application for release of vehicle No. DL-5SBB-8010 is filed on behalf of
applicant 

Present:- Mr. Ritender Singh, Ld. APP for State. (On Webex).
Mr. Javed Ahmad, counsel for applicant. (On Webex).

Court  proceedings  have  been  conducted  through  video

conferencing, CISCO Webex interface.

IO has already filed reply to the application. Copy supplied.

Submission heard and report perused. As per report of IO, he has

no objection if the vehicle is released on superdari.

In  these  circumstances,  the  aforesaid  vehicle  bearing  no.

DL-5S-BB-8010 be released to the registered owner subject to the following

conditions:

1. Vehicle  bearing  no.  DL-5SBB-8010 in  question be  released to  its

registered owner only subject to furnishing of bond in the sum of Rs. 20,000/-

to the satisfaction of concerned SHO/IO;

2. That  the  registered  owner  will  not  sell  the  same  without  prior

permission of the court and shall produce the same as and when required in

court;

3. IO shall  prepare punchnama also meeting the colour, appearance,

Engine number, Chasis registered owner and other necessary details of the

vehicle;

4. IO  shall  take  the  coloured  photographs  of  the  said  vehicle  from

different  angles  and  also  of  the  engine  number  the  chasis  number  of  the

vehicle;

Contd../-



-2-

5. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused and the owner;

6. The IO shall get the videography of the said vehicle done in such a

manner  that  the  colour,  appearance,  Engine  number  and  chasis  number,

dimensions of the vehicle are clearly visible;

7. IO shall get the said vehicle value from a proper valuer and shall take

a valuation report in this regard from the valuer.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020



FIR NO. 224/19
PS GTB Enclave

17.09.2020

File is taken up today on an application for early hearing of application filed by the
complainant / applicant for calling status report is moved on behalf of applicant /
complainant

Present:- Mr. Ritender Singh, Ld. APP for State. (on Webex).
Complainant in person (on Webex).

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

Heard. 

In  view  of  reasons  mentioned  in  application,  miscellaneous

application for calling status report is preponed.

Let court notice be issued to SHO PS GTB Enclave for filing status

report  positively  on  17.10.2020.  Application  for  early  hearing  is  accordingly

disposed of. 

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020
Certificate:

The  proceedings  are  conducted  through  Video-conferencing  CISCO  Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020



ID NO. 956/2020
Sushma Goyal Vs. Khurshid Ahmed

17.09.2020

File is taken up today on an application for issuing notice to the accused is filed
on behalf of applicant / complainant

Present:- Complainant in peson. (on Webex).

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

Heard. 

Considering  that  vide  order  dated  06.03.2020,  summons  were

directed to be issued against the accused, therefore, application is allowed. 

Let summons be issued against the accused on filing of PF/RC /

through all permissible modes returnable on date fixed i.e. 26.09.2020.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020
Certificate:

The  proceedings  are  conducted  through  Video-conferencing  CISCO  Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020



State Vs. Mohit
E-FIR NO. 000409/2020

PS GTB Enclave
U/s 379 IPC

17.09.2020

An application for calling status report is filed on behalf of applicant 

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
None for the applicant.

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO  has  filed  reply  to  the  status  report.  Copy  be  supplied  to  the

applicant.

Heard. Report perused.

Considering that  IO HC Jitender  Kumar  has sought  sometime for

filing status report, therefore, let court notice be issued to HC Jitender for filing

status report on 08.10.2020.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020
Certificate:

The  proceedings  are  conducted  through  Video-conferencing  CISCO  Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020



State Vs. Sadab
E-FIR NO. 019804/2020

PS GTB Enclave
U/s 379/411/34 IPC

17.09.2020

An application for calling status report is filed on behalf of applicant Sadab

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
None for the applicant.

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

Status report  has been received from Jail  Superintendent  No.  13,

Mandoli, Delhi. Let copy be supplied to the applicant. 

Heard. Report perused.

Considered that as per report of Jail Superintendent No. 13, accused

Sadab S/o Safiq has already been released from Jail on 16.09.2020, therefore,

nothing survives in the present application. Application is accordingly disposed of. 

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020
Certificate:

The  proceedings  are  conducted  through  Video-conferencing  CISCO  Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

17.09.2020


